P

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL + HYDERABAD BENCH

AT HYDERABAD.

0,A.No.849/96. Date of order : 7.8.1996.
Between
P.Laxmamma'alias Laxmi .+ Applicant

And

1, Commandant,
Airforce Academy,
Dundigal,
Hyderabad. -

2. District‘Collector,
 R.R.District,
Saifabad,
Hyderabad.

3. Dist. Educatima}bfficer,
R.R.District,
.Saifabad,
Hyderabad.

4, Dist. Employ¢ément Officer,
R.R.District, _ _ \

Srinagar Colony, ~
Hyderabad. .. Respondents

Cbunsel for the Applicant ee Shri J.M.Naiduy

Counsel for Respondent No.l .. Shri V.Rajeswara Rao.
. o -~ Addl. CGSC

CORAHM
Hon'ble Shri_JUsticé M.G.Chaudharilz Vice-Chairman
Hon'ble Shri ﬁ.Rajendra'Prasad : Member(A) |
 Order

(Per Hon'ble Shri Justice M.G.Chaudhari : ViceiChairman)

The applicant seeks a direction to Respondent No,1l
i.e., Commandant, Airforce Academy, Dundigal, Hyderabad =
to appoint her in any suitable post. The cont nttons_

raised are that she is a land oustee as her land was oo

acquired in the year 1962 for the Airforce Acagemy and L
in view of the same she was entitled to be off red an
appointment. It is stated that her husband wa$ althoughf J{

-employed'with Respdndent No.l he was compulsorily”retiredf"
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from service cn disciplinary grounds and the et

direction for her appointment should be made .

i

It ,l:;ﬁ eI

stated that the applicant belongs to 5.C. community. The

basis on which the applicant claims the relief namely

that she {s a land oustee is no longer of any avail to her

as the learned S;anding Counsel for Respondent No.l has
produced before us a cértificate 1ssued by Respdndent No.l
to the effect tha& the applicant's husbangd was a pointed
in the year 1974 éb Cadet Orderly by a Board of
considering that‘ﬁis landshavebeen acquired for formation of
Airforce Academy, ance on the ground of being a {land oustee

the applicant cannot once again claim appointment &s a matter

of right,
2. The other ground can only be described as a co passionate
ground namely that in-as~muchbas the husband of th
applicant has lost his job and since the family is placed in
economic difficulty she should be appointed in some st.
She had applied to the District Collector for employment.
She was informed by the District Educaticnal Officer
by letter dated 20.3,96 that there was no provision in|the
rules to appoint her dircctly. On that letter an endo emenc

~ has been made which, according to the applicant, has beén made
by the District Collector requesting the District Emplo ent
Cfficer to take necessary;action. Pursuant thereto the

applicant's name had been ?egistered with the Employment

Exchange, The applicant hé; produced the registration slip }
at Annexure VII. The learncd counsel for the applicant
places heavy reliance on thé endorsement on the letter
dated 20.3.96 to contend thaf 1t amounts to a recommendatio
to employ the applicant 1mmed1ateiy after her néme is
registered with the Employmen¥ Exchange and also a direction
-to the Employment Exchange toasponsor her name, That is

not possible to be accepted. @here 1s no such recommendaﬁ}on

made., Commandant, Airforce Academy i.e., Respondent No.l
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had informed the applicant by letter dated 1.8.95 that
as per the existing orders the candidates sponsored by the

local Employment Exchange only can be recruited and she was’

advised to register her name with the Employment Exchange.
Having registered the name with the Employmen Exchange
.the next step will be sponsoring her name as and when any
requisition is made for filling up any vacancy. We have

no doubt in our mind that Respondent No.l will take-a
sympathetic view and considering the circumstances

inter alia, namely that whatever it might be the family'is.a-
land oustee, that the applicant's husband had|lost the job;
that the applicant belongs to S.C. community and hails from
a poor family will make an endeavour as far a% possible to
provide her some job. Apart from expressing 3 hope that
this would be possible early we however cannot think of

any order capable of being passed on this 0.al Consequently

with the above observations the 0.A. is disposed of.

No order as to.costs

M.G.Chaudhalrt )
Vice-Chair%an.

Dated: 7.8.1996,
Dictated in Open Court. .

br. . Jkﬂﬁﬁa ;Jll
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0.!\.849/96-

To

1. The Commandant, Airforce Aacademy,
Dundigal ,Hyderabad.

2. The District Collector, R.R.Dist.
Saifabad, Hyder abad,

3. The Dist.BEducatioenal Officer,
R.E.Dist.Saifabad, Hyderabad.

8. The Dist,Employment Otficer,
ReR,Dist. Srinagar Colony, Hyderabad.

5. One copy to Mr.J.M.Naidu, Advocate, CAT.Hyd.
6. One copy to Mr.v.Rajeswara Rao, Addl.CG3C.CAT.Hyd.
7. One copy to Library, CAT.Hyd.

8.0ne spare copy.
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TYPED BY E CHEGKED BY -
COMPAREL BY , APFROVED 3
i IN THE.CENTRAL ADMINISTRARIVE TRIBGIMAL
’ HYDERABAD BENCH ATHYLDERABAD
— !
. ‘ /
THE HON'BLE MR.JUSTICE M.G.CHAUDHARI /
' ' VICE-~CHAIRMAN o
AND' ;
i
— . i
THE HON'BLE MK.H.RAJENDRA PRASZD:M(A)
Dateds “]- & -1996 /
¢ | ’ ' P ,’:;
ORBER/ JULGMENT
M.J“"t/RoA-/CaziQ NO! ' , ' j/ ’
in f_
OnAoNOo %L'\GK q_() ‘J{
- . LI T.J“L-NO. (w.p. / .
Admittb-'d and Interim -Directédz;';
. Issued.
Disposed of with directionf
Dism¥ssed
Dismjssed as withdrawn.
¥
Dismissed for mfault.‘,;"-
) Ordeted/Re jected.
pvm ' NO order as tO costs.
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